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o « o o e •Applicant

>Resp ondents

Hon'ble Shri S.RoAidige, Elembar(A)

Hon *ble Dr .A. Uedavalli, fiember(J)

Shri Anil Kuraar,
S/o Shri Shridutt Sharma,
Section Controller
Niorthern Railuay
DoR <,l?l«Of f ipe»
EJoradabado

(By Advocate: Shri BoSoRalnee)

Uersua

1« Union of India, through

The Genaral Manager,
Niorthern Railuay,
Baroda House,
Neu Oelhi«

2o The Divisional Railuay flanager.
Northern Railuay,
Noradabad.

(By Advocate: Shri OoPoKshtriya)

OROOS (Oral)

By Hon*bla Shri SoRoAdige, Werober(A)

Heardo

2o Both counsel agree that this OA may be disposed

of with a direction to the respondents that in the event

applicant files a self-contained representation to the

respondents, regarding each of his grievances, respondent

uill dispose of the same by o^ans of a detailed speaking

and reasoned order under intimation to the applicant in

accordance uith law tt with in two months of its receipt,

ye direct accordinglyo

3* Thereafter if any grievance still survives it

uill be open to the applicant after exhausting the
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departntental remedies available to him to agitate

the same through appropriate original proceedings in

accordance uith lau» if so advisedo

4. The Ofii is disposed of accordingly, ^o costs.

(Or .AeUfedavalli) CS.R.flidige)
Member (3) lumber ( A)


